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SHRI S. N. MISHRA: We want to discuss

this some time in the House because this is a
matter which we cannot ignore.

KUMARI  SHANTA VASISHT
(Delhi) : There was a long discussion on the
happenings in the Punjab Assembly.

[Interruptions)

MR. DEPUTY CHAIRMAN:
Niranjan VaTma.

Mr.
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SHRI  TRILOKI SINGH  (Uttar
Pradesh!: Mr. Vice-Chairman, Sir, I rise
to oppose the motion so ably moved by the
hon. Shri Mahavir Tva®i. I am grateful to
hirn  for having focused the attention of this
agust House to this very important matter,
although I regret to say that he has toned
down his Resolution by confining  the
deterioration in the maintenance of law
and order to the past few months. I regret
further that I do not find myself able/to agree
with his formula-lation that deterioration in
law and order has taken place only during
the past few months, six orseven months.
If I put it correctly, perhaps he means since
the split in the Indian National Congress
and is going over to the other side. Now, Sir,
I would like to draw his attention  in
particular, through you, to this. I take the
figures of crime during the past few years. In
1960 the number of congnizable crimes
reported in the whole country was 6,06,367,
i.e., 140 per every lakh of population. In
1968 it way 8,67,602, ie., 164.6 per
one lakh of population. The incidence of
crime has increased throughout the whole
country. If 1 mistake not, my friend, the
hon. Mover, has drawn particular attention
to the detriorating law and order situation in
Bengal. Let me tell him, Sir, through you that
in  whe mater of crime Bengal tops the list
in the whole of India. You will be surprised
to know that not only it tops ihe lisi in the
matter of crime, but in the matter of detection
it is one of the t lowest in India. Whereas in
LP detection is 31.9 per cent of the crime
reported
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[Shri Triloki Singh] in Bengal it is 12.5 per
cent. So, 87.5 per cent of the crime reported in
Bengal goes undetected. I am quoting the
figures for 1968, which is. of course, beyond
the scope of the Resolution, Le., the past few
months. I would like to draw the attention of
this august House to the reasons. Why is it so ?
Since independence we have had Central
Reserve Police. We have had the Border
Security Force. In the Railways also,
previously we had a few guards guarding
railway property, we now have the Railway
Protection Force. Also, since the adoption of -
he Industria/ Security Bill, we have the
Indusarial Security Force. There are so many
forces. The number of policemen has increased.
The number of the Provincial Armed
Constabulary is much more than what it was
ten, fifteen or twenty years back. I would like
to impress upon you, Sir, and through you the
whole House, the reasons. It requires a deeper
probe. It is not capitalism or socialism. It is not
the the crossing of floor by Members from this
side to the other side. The malady is much
deeper, and I would like the House to go into it.
Now here the world over, I mean the
democratic countries, the Police is of the State.
Law and order and watch and ward have been
entrusted to the local bodies. Let us take the
UK, the USA, France, West Germany, Japan
and all the civilised world. Some of the friends,
I hope, will take objection to it. The police is
the concern of local bodies. In India also, Sir,
the Britishers started the police sytem in this
country, and nobody should be sugqirised to
know that till 1886 the police budget was
debited to the LSG and not the Home Ministry.
When the British Government decided I to give
a little power in the sphere of local self-
government under Lord Ripon from 1886, the
police grant was shunted off from the LSG to
the Home Ministry. It is a shame that the Home
Ministry in this country is still supposed to be
the most powerful Ministry in this country. [
take it to be a slur on Indian democracy.

SHRI A. D. MANI : Do you want this to
go back to LSG ?

SHRI TRILOKI SINGH: Yes, I do and 1
am prepared to take the risk with the people.
I am not a demagogue. I should not think that
I am a representative of the people when I am
also afraid of the people as is being done. In
Keraia the Assembly is dissolved, but
elections are to be held after three or four
months.

[RAJYA SABHA]
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Why are we afraid of the people ? It is a
people's country, it is a people's democracy. But
in India a strange 'mantra’ has been evolved, a
new philosophy has been propounded which has
no parallel in the history of democracy in th
world, that they are afraid of the people.

SHRI PITAMBER DAS: We are afraid of our
own shadows.

SHRI TRILOKI SINGH: May be.
But my friend also belongs to a party
which is afraid of the people. They do not
stand for decentralisation. They stand
for centralisation of power and
authority not only in the States but at the Central
level. If what he has said just now is any
indication of a shift in the policy of the party
which he represents, nobody would be more
glad than myself. Therefore, what I mean to say
is that we cannot check that. We have failed
during the last 23 years, and as rightly pointed
out by Mr. Dharia we shall fail again if we do
not do rethinking on this very important matter,
the deteriorating law and order situation, it
cannot be controlled from Delhi or Patna or
Bhopal or Lucknow. It has to be deeentralised to
the lower level. With all this tall talk of
decentralisation and taking the name of
Mahatma Gandhi by which we swear so often,
both on this side and on the other side, we are
opposed to decentralisation.

Therefore, my contention is this. Look at the
rural police. Formerly the village 'mukhia’, the
headman, had a vital role to play not only in the
reporting of a crime but also in the prevention
of crime. But the 'mukhia' happened to be a
Government servant. In the 1952 elections a
large number of election petitions were allowed
on the ground that the candidates had taken the
support of the 'mukhias'. Outright in 1952 with
one stroke of the pen the post of 'mukhia’ was
abolished. Who is there now at the rural level to
look after law and order ? Who is in charge of
watch and ward? Not the village panchayat.
With all the tall talk of decentralisation the
village panchayat has nothing to do with watch
and ward. It has no jurisdiction. In the village
only the chowkidar is left, an illiterate person
getting a salary of Rs. 5 or Rs. 6 per month,
who is entrusted not with the watch and ward of
the village but making, a report of the crime
and everybody knows—I do not know of other
States but I can tell you about U. P.— the
chowkidar is the agency of forced
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labour of'the local police station. In such j a
situation hov can we check crimes? Not only
that, the detection is much less-In U. P.
whereas the detection is 31.9 per cent of the -
eported crimes, in Bengal it is only ia.5
percent. What is this due to ? We cannf I
maintain law and order through the »gency of
a centralised Inspector Gene al of Policer
Therefore, I wal; particu ar in intervening in
the debate because I know I am perhaps the
only person i 1 the House who holds the
opinion th it the police should be decentralised.

4P. M.

SHRI K. P.
NON: No, no.

SUBRAMANIA ME

SHRI TRILOKI SINGH: I am glad that at
least t lere is one Member in suppo-t of my
iew. And I hope that the time will come when
there will be no other alternate e left before
the country. If we wish to 1 aintain law and
order, if we wish to sup press crime, if we
wish to prevent crime, decentralise the police
administration at the local level, namely the
district boa ds or the municipalities or the
Corporatioi ;.

THE VK E-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Tyagi may agree with yoi

SHRI TRIIOKI SINGH: But he
has not made tl e suggestion in his speech
Sir.

SHRI K. P. SUBRAMANIA MENON: In
Kerala, vhon the Namboodripad Government
wa I there, we had introduced the Panchayati
laj Bill which had transferred the poli :e
powers to the District Council.

SHRI TRILOKI SINGH: Mr. Nam-
boodripad bek igs to the CPM. Let us hope
that he < omes to power. Even if he does not
co ne to power, let us hope that he will ¢
ntinue to agitate for the decentralisatioi of
police administration at the local le el.

Sir, I would Iso like to draw the attention
of this House to one particular matter. We h
ar so much about lathi-charges every day.
And there are inquiries about lathi-charges.
The frequency of the athi-charges has
increased of late, durir ; the post-
independence period. Why ias it
increased? Why do

7—45 R-S./70
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policemen, right in front of the Houses of
Parliament here, ia a cruel manner assault
Members of Parliament whom they know? Why
is it so? I would like to tell you, if it had been
the Delhi Police, i t would not have dared to
assault Mr. George Fernandez and Mr.
Rajnarain in such a brutal manner. Why did they
do it ? It is because they have got the protection
of a person who is almighty sitting in Delhi,
behind the corridors of the Home Ministry. You
see, Sir, there are so many firings. Why are
there so many firings ? The firings are there
because the control over the police is not local.
My own experience is, wherever this Enquiry
Committee was appointed, there was always a

justification by the High Court Judge or

whoever the enquiring officer might have been,
because it is a very delicate matter. Then, Sir.
the person who have been killed, the persons
who have been assaulted, who have been lathi-
charged, who have been brutally dispersed, they
have no agency to prove their cases, whereas the
entire governmental machinery is at the service
of the police officer. This is a very dangerous
sign.

My hon. friend is afraid of the Naxalite
activities, personally speaking I am not afraid of
them. After all, we have offered Satyagraha, we
have also started movements for the distribution
of lands. But there is difference between what is
done in a secret manner and what is done in an
organised manner, in open defiance of authority
or law. If the Government of India or for that
matter the governments of the various States
have not been dis ri-buting the surplus lands
during the lasi ten or fifteen or twenty years,
what is the alternative left to thr people except
to take the law into their hands or do some
Satyagraha. (Interruptions) Listen. That was
what J learnt at the feet of Mahatma Gandhi.
And if the hon. Member doubts my statement, I
can quote chapter and verse out of the utter-
ances of the great Mahatma that in case of
injustice, if one has no avenue left for the
vindication of our right, he can resort to passive
resistance or in other words, to difiance of
authority, to Satyagraha. But after due notice,
not at dead of night, but in broad daylight, after
due notice to the District Magistrate If my
friends in Madhya Pradesh or West Bengal
come out and start land grab movement ...
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SHRI MAHAVIR TYAGI: With rifles, SHRI TRILOKI SINGH: Tbey do it because

daggers, bows and arrows? Mahatma Gandhi's
policy was to make a sacrifice and have
Satyagraha.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): This is what he said.

SHRI TRILOKI SINGH: Not with bows and
arrows. Let my friend not forget that although
we behaved in a non-violent manner while
defying authority sometimes people from our
side also, satyagrahis, cursed the Britishers like
anything, shouted slogans, which is afoim of
violence and indulged in greater violence also.

The point is this. Why should everybody
follow Mahatma Gandhi ? If there is a just
thing it has got to be done. I am wedded to the
doctrine propounded by Mahatma Gandhi. But
I cannot say that others in the country, should
go only ihe way shown by the great Mahatma.

Therefore, Sir, there is the writing on the
wall, as rightly pointed by the honourable
mover. That writing on the wall is that the
Government of India or, for the matter of that,
the other Governments have also failed to
maintain law and order. The incidence of crime
is increasing. My submission is that it is not
only likely, it will continue to increase and the
only way to stop it is to Check it. and to reduce
the incidence of crime is to do rethinking on a
wider plane. Sir, I have suggested a way out.
There may be other ways which I do not know.
I might prove wrong and my suggestion may
not be found to be workable. But this is
something which brooks no delay, which
requires rethinking, and I hope that a person like
the hon. Minister of State in the Ministry of
Home Affairs, Shri K. C. Pant, young as he is.
would be able to devise ways and means to see
that deterioration is checked, not only it is
checked but the crime is detected and offenders
brought to book. In our society we have an
administration where crime mostly goes
undetected. In Bengal detection is 12.5 per cent.
I have not been able to find out from the crime
reports in India the percentage of those people
who were found guilty by the Courts out of this
12.5 per cent. It may not be more than 5 or 6
per cent.

SHRIK. P. SUBRAMANIA MENON: What
about the police manufacturing
crimes?

of lack of control from above. The hon'ble
Member has said something in my support and [
am thankful to him. Unless there is local
supervision,  strict supervision,  direct
supervision the atrocities of the police cannot be
stopped.

One thing, Sir, before I conclude. In my
opinion the Indian police is the biggest crime
perpetrating class in this country. Nobody
Commits more crime than the Indian Police.
There is suppression of crime. In the 1861
Police Act there is a specific section that if there
is suppression of crime the head moharrir who
takes down the report, or the Police Sub-
Inspector or the Police Inspector can be hauled
up and sent to prison for three months. May I
know from the hon'ble Mover because it will be
too much to expect this information from the
hon'ble Home Minister—a seasoned politician
as he is, with his public life of over half a
century, experience both inside as well as
outside the Governmen' whether in his
knowledge a Police Inspector, a Sub-Inspector
or a Head Constable has ever been prosecuted
for not taking down the report correctly. The
law is one-sided. The Police Act of 1861 does
lay down responsibility on a police man. But
the way it has been worked especially after
independence it does not seen to apply to the
policeman. These sections have become defunct
by disuse. What do we find? There are strictures
of High Courts, the Supreme Court and even
from the Sessions Judges. If a Thannedar is
found suppressing crime, he is at the most
temporarily reduced in rank and transferred in
case the stricture is from a court. But it is not
given to the D. I. G. , or the I. G. or the
Secretary to the Home Department or the Home
Minister to dispose of a case in which an
offence is involved. He must be challaned,
prosecuted and the decision of the court
obtained. Unless that is also done, I do not think
we can check the deteriorating law and order
situation in this country. Thank you.

DR. BHAI MAHAVIR (Delhi): May I
suggest Sir, that the part of the speech of the
hon. Member referring to the Naxalitc activity
and the land-grab movement may be printed in
big posters in thousands and supplied to the
areas infested with such type of activities, tor
the satisfaction that they would get, in the great
advocacy that has been done in this House to-
day for that type of movement.



197 Realarm, ig deterioration [31 JULY 1970] law and order in several 198

in tlie ri ainlfttance of

SHRI TRILOKI SINGH : On a
point of person J explanation, Sir, If the hon.
Member i prepared to foot the Bill, j I
would do it nyself and get millions of | copies
printed.

DR. BHAI MAHAVIR: If the hon.
Member think that our party has got
resources which his party is able to squeeze
out of the peop e, then I would say that 1
think the Pr me Minister has million tim's
more car icity to pay the money. And then
she has the credit of creating all this situati' n.
From such an elderly statesman when the
credit is being placed at the door of tl e
Government of India and justification is
Deing given for all that is being done by the
Naxalite movement, I think it is a double-
edged compliment and both—the Naxalites
and the Prime Minister—shou i be equally
grateful to the hon. Memt :r here.

SHRI TRIIOKI SINGH: Give me
money, I woi !d get thousands of copies
printed.

SHRI BABUBHAI M. CHINAI : Mr.
Vice-Chai man, let me start by conceding thai
the e is no country in the world where laws
an obyed by all the people all the time. Ii
countries which are not democratic, thi
authorities have their own way  of deal ii j
with  the law-breakers, just as they h ,ve
their own philosophy of law and me hods to
legislate. This is not the way wl ich
democracies would like to follow. It is a i
essential imperative that in  a democrat}
laws have not only a juristic but an
ethical  content. If the laws disregard ihe
ethical aspect, it is a forerunner of leath to
the public liberty. Have our laws ¢ ncouraged
to instil in the minds of the peiple that they
must labour to obtain what by labour can be
obtained ? Have our laws shown any respect
to the fruits of succes ful  industry? Have
our laws come dov n heavily on those who
plunder the negligent, the disappointed avid
the frustra ed for selfish ends ? The answer
every ime is "No." At the same time, if
those n authority in a democratic set-up
ar unwilling or are incapable to enforce law
and order, they are betraying democr .cy
and the people.

For quite a few years now in our own
country, disl irbances have manifested
themselves her and there. Of late, the
malady has ssumed great proportions.
Take any fie. 1 of national endeavour-
industry, goA  ernment, educational
institutions, v Unitary associations and
even the leq;i- atures. One comes across
repeated instances of a contemptuous
disregard for ci\ i'-"sed norms.
g 45R.S./70
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What is particularly disturbing is that in
those States where there has been and where
there is President's rule, the law and order
situation is far from normal. Our Constitution
makers have placed a distinct responsibility on
the Governors and in an emergency thoy have
to function as agents of the President. Their
primary duty even in normal times is
significantly reflected in the language cf their
oath of office. Indeed, every Governor and
every person discharging the functions of the
Governor when he takes office has to subscribe
to the oath that he will to the best of his ability
preserve, protect and defend the Constitution
and the law. What is the Governor of West
Bengal doing? This gentleman whu has been in
the legal profession and later has supposedly
adorned the Bench has been going around
making extraordinary statements, statements
which no reasonable man would make, much
less the Head of a State. He has not concealed
his propensity to be more than friendly with
political parties and personages who have
declared their intention to wreck the
Constitution and whose record unmistakably
shows a bias against the fundamental premises
of democracy. What is worse, this Rajyapal
propounds opinions at all odd occasions,
opinions which have no ennobling principle
except to decry the existing institutions. Instead
of saying as he should, that he would not like to
see anything destroyed, any void produced in
society, any ruin on the face of the territory
over which he presides, he expresses
disappointment or dissatisfaction with the very
institutions that lend Stability and dignity to the
human life and personality.

A few hot-heads in an Engineering
College in Durgapur have been making
normal life impossible for moie than i.000
students and the Faculty there. In broad
day-light a student is murdered by a few
fellow .students. The entire student popula
tion is compelled to leave ihe hostel pre
mises; examinations cannnl. be held, and
these students are frantically seeking ad
mission in other institutions
outside Bengal. What has happened in
Jadavpur University in Calcutta is well
known. The Government of West Bengal
seems to be looking on helplessly. They
do not have even the wusual excuse of
impediments Io movement and action,
the excuse being that the hands of adminis
tration are tied when the legislature is
functioning.

If I may add, the Councils of Ministers ia
some of the States have by their state-
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ments encouraged gkeraos, violence
by narrow and parochial groups,
strikes by students and teachers,
communal riots, language unrest, and
so on. Our Prime Minister, for whose
humanism I have great regard, has
lately been condemning
communalism. She is right, very
right. She is right with all that tinging
emphasis that makes her in other
matters so rashly and disastrously
wrong. Is she not dismissing away
either as exaggeration or a figment of
imagination the atrocities that are
being perpetrated by the .Naxalites in
West Bengal and elsewhere ? She has
been content to describe these
atrocities as merely "leftist
adventurism". And she conveniently
thinks that the Muslim League is not
a communal organisation.
Expediency cannot take a more
fantastic form than this.

Who arc these Naxalites? A sore,
malignant, people who call Mao Tse-
tung as their Chairman and who decry
national leaders of the past, whether it
be Gandhiji, Subhas Chandra Bose or
Rabindranath Tagore. Their credo is
violence; their religion is borrowed
from abroad. They have extra-
territorial loyalty. They look upon our
Constitution and other democratic
institutions as a mockery. They want
the laws to be overturned, courts sub-
verted, industry brought to a grinding
halt, revenues to be unpaid, people
pilloried. Here then is a group which
neither looks backwards to its
ancestors, not looks forward to
posterity. The Government of the day
is, however, content to look upon it as
"adventurist" and the very description
mistakenly conveys the impression of

youthful enthusiasm. Unless the
Government frankly acknowledges
that this group constitutes the

merciless enemy of the country, the
people may well forget that there is a
Government to meet out justice.

There is a wide spect.um of these
leftist adventurers from respectable
CPI to Naxalites and to the left of
them. I for one will not make any
difference between these parties of the
left because that difference will be
without distinction. Only the other
day in tlie Lok Sabha, Comrade
Gopalan desired Comrade Dange to
have precedence as his senior.
Everyone knows that there is free
movement of thought and people
from one group of ihe left to tht:
other. It is not as if the doors are
closed. Let me ask anyone of them if
they will IKH take recourse to extra-
constitutional means or
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law and order in several 200
regions of the countrj)

take the issues to the streets if they
think they will succeed by resorting to
these methods.

It pains and shocks me to find that
even a Government run by the
Swatantra Party has resorted to the
bandh technique to get a second steel
plant. Let the Swatantra Party know
that they too are creating a climate in
which divisive forces will gain an
upper hand.

The stakes are high and the losses
immense. It behoves everyone of us to
act with courage and conviction.
Otherwise, the Indian polity w«'l be
engulfed in misery and bloodshed.
And the Government of the day will
be judged the culprit at the bar of
history.

SHRI S. G. SARDESAI

(Maha- rashtra) : Mr. Vice-Chairman,
Sir, 1 agree with the mover of the
Resolution on two points—(i) that the
threat of disruption and disintegration
in our country is growing, and (2) that
the manner in which the Government
has been tackling the entire problem is
definitely unsatisfactory. But the
moment I go beyond that and I think
not only of the speech of the mover of
the Resolution, but certain other
speeches from the Opposition which I
have heard, I am afraid 1 have to say
that they were barking up the wrong
tree. That is why 1 think it is
absolutely necessary for us to be first
of all clear as to what precisely we
mean by 'disruption'. What do we
mean by 'disintegration' ? What do we
mean by 'subversion'? If we mean two
totally different things, then this
discussion has no meaning and I want
to state it very explicitly in the very
beginning that I do not see why there
should be any difference on this point
among all those who have taken up a

patriotic attitude towards this
question. By 'disruption' and 'sub-
version', first and foremost, 1

understand disruption and subversion
of our democracy. Similarly, I also
understand that subversion of national
sovereignty or national unity is the
thing which we have in mind. I think
we agree.on that. If we arc to discuss
the disintegration oi' our notionalist
forces or forces of democratic unity,
then the next question which arises is :
What are the key phenomena or
symptoms of this disease, and next,
what is the cure ?  Which are the
forces which really are basically
responsible— 1 underline the word
'basically'—because certain
consequential things happen and we
run after the consequential things,
forgetting the basic factors. I have no
hesitation iu saying and I think
most of
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us would agree hat it is the extraordinarily
rapid growth oi'economic  disparity  in this
country wl ich is at the root of all the
disintegrating .nd subversive things that are
happening.

Now, I do lot want to take to much of our
time an< there is no time in fact. I would give
sc ne instances which I came across last wee :
to indicate the economic disparity and
oncentration of economic power.

Take the inde (tries which are controlled and
owned by Lhe Tatas from 1963-64 to 1967-
68. Wi :hin these five years, their assets
increased from Rs. 417 crores to Rs. 584
crores. Within the same period, the assets of
co npanies dominated by the Birlas rose fron
Rs. 292 crores to Rs. 575 crores. In the (isc of
Sri Ram, the assets increased from Rs. 54
crores to Rs. 96 crores and in th ; case
ofMafatlal the assets rose from Rs. 4 , crores
to Rs. 136 crores. In this very p :riod, the
houses which owned more th; n Rs. 20 crores
of capital assets have grc m from 33 to 48.
This is what we see on one side. It may be
said: "Well if they a e good industrialists and
if they work ha d, should they not grow?" But
see what w have on the other side.
Identically in he same time, what has
happened to tl e real wages of workers? I am
not talking of money wages.

In the case < f real wages of factory
workers, in 19 il the index number was 100; in
1963 it was 103—it rose by three points; and
in 1967 it came down to 91. So, here tl ere is
the gigantic  growth of  monopoly,
Concentration of money, concentration of
economic power and on the other hand, there
are great disparities and actual deci le in real
wages. | want to put a simple question. If,
under these conditions, Stl :kes break out in
this country—mnot o ily this—if, under these
conditions, let me say, the strikers resort to
violence, v aat are you going to say about il ?
A re you going to deal with the symptom OT
are you going to deal with tlie root ause of the
disease? I am not justifying all the violence
which is taking place in this country. But you
go to the root. V 'hat happens as soon as a
strike breaks out? Then some of our friends
hear star shouting, 'law and order',
'disruption', 'stil version', 'come down with a
firm hand' 0 id so on.

Then, another question to which the Mover
of the R< solution himself referred is about
the and grabbing movement. Now, who is
using the word 'land grab movement'?The
monopoly Pics in India,
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is saying 'land grab', 'lard grab', 'land grab'
and it is quoted from a journal which is our
party journal which does not use that word.
Now, what is the position ?

SHRI BANKA BEHARY DAS (Orissa):
Monopolists have grabbed.

SHRIS. G. SARDESAI: What is wrong
in saying that ? Wait, you will understand.
It is what Marx called.. (Interruptions) It is
what Marx called the expropriation of the
expropriators.

SOME HON. MEMBERS: Yes, Yes.

SHRI S. G. SARDESAIL: But the
monopolists say, "You are thieves, you are
robbers".

THE VICE-CHAIRMAN (SHR1 AKBAR
ALI KHAN): You address them through me.

SHRI S. G. SARDESAI: Yes, Sir. I am new
to Parlimentary procedures, so I think this will
take time. Now, the point is this : All Congress
reports, all government repoits, bring out the
fact that during the last twenty years number-
less, lakhs and lakhs of tenants of land have
been driven out of their lands systematically
by legal and illegal methods. It is the big
landlords who have grabbed the land. What is
going on in the country is the restitution of the
land illegally taken by the landlords to their
real owners, the original people who have been
thrown out. You want to use the word 'grab' ?
All the property is going back to the original
people. But when the landlord grabs the
property of the peasant, you do not call it
'grabbing'. When grabbed properties, when
stolen properties, are returned to the owner,
that is called 'grabbing'. I think words are used
in a topsy-turvy fashion. So, this big
movement is going on. Our party has launched
it; the SSP, the PSP—they have launched it. It
is for the regaining of the land which has been
grabbed by the landlords.

DR. BHAI MAHAVIR: Shri Triloki Singh
is also with you.

SHRI S. G. SARDESAI: That is all right.
Le' me continue. The reality is that this
movement is going on. Now we are dubbing
that a° unconstitutional, against the law, etc.
But how long will the peasants wait ? Twenty
years ? In twenty years you have done nothing
at all. There is a limit. That is why these
things go on.
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Now, I shall also like to refer to the
Adivasis. You are here talking so much about
subversion. Now, in my State and in so many
other States, these Adivasis were having
tribal ownership. The traders went there, the
money-lenders went there and the traders and
the moneylenders have become the landlords
and the Adivasis have been thrown out. These
people are not educated; they do not go to
colleges and if they burst out in violence,
what do you do ? How can they get their
lands back ? My point is this : if you want to
lake action against these robbers and the
landlords and the money-lenders who have
taken their lands, take action against them.

Then, this Resolution speaks that people
are losing faith in the security of their
property. How can people who have i no
property at all feel that way? Seven or eight
crores of Indians, the rural Labourers, have
just no property. So, where is the question of
being afraid of losing property? It is for those
who have it. I think those who have it should
have the fear of God put into their hearts.

Then, Sir, I would like to say one thing
more. What has happened during the last four
or five years? There is a gigantic discontent
in our country among the working classes,
among the peasants and also among the
Students. Everything that the students do is
not wrong. There are so many things that they
do which are right. But we see what is
happening in the Student world. I want to go
a step further and say that it is the vested
interests wiich are provoking communalism
and linguistic chauvinism. I have not the
remotest doubt ia my mind about it; I can
give plenty of evidence if you want it. There
is a new democratic awakening among our
common people and on the strength of this
democratic awakening and consciousness
they are moving forward to secure a majority
in Parliament. Because of this. Sir, the vested
interests whip up communalism and linguistic
chauvinism. Through Parliament and other
means the common people will now put
down these forces.

Now what is this Shiv Sena ? About io or
ia years ago the people of the South.
Canarese, Telugus, Tamilians, Malayalis or
Gujaratis were fighting for lingusitie States.
This was a demand which was supported by
the Indian National Congress and laeders like
Lokamanya Tilak and Mahatma Gandhi.
They were commit-!<-'.! to [his demand
oflinguistic States.

[RAJYA SABHA]
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At that time the big capitalists of Bombay
shed tears for the linguistic minorities in
Bombay. Today it is the same capitalists of
Bombay who are financing the Shiv Sena.
What has happened to them ? So these
capitalists do things as and when they suit
them. Now the capitalists of Bombay arc
supporting Marathi chau vinism. This is what
is actually happening

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Only two minutes
more.

SHRI S. G. SARDESAIL Now, Sir, I
would like to say  something about the
religious and other  minorities. Firstly, I
would like to refer to the Scheduled Castes.
You call them Harijans or  untouchables.
But life is life. Now in  my State there is a
tremendous awakening among them for the
last several years. Previously they had to
carry carrion and they had also to eat the flesh
of the dead cattle. But when they became
Buddhists, they said 4 No'. They said that they
would not like to carry carrion or eat the
flesh of the dead cattle. Then what happened
was that the Brahmins and the Marathas
Slarted beating the  untouchables in many
places and as a result of this in some places the
Scheduled Castes picked up some Multi from
a temple and threw it in the river. By law who
is a criminal ? It is the untouchable who
picked up that Murtis. But as soon as he
said :'l will not remove the carrion or it is not
my job to remove' he was beaten up. I would
say the persons who beat them wup, ai rest
them, not the person who went to the temple
and picked up the idol, and threw it in the
river. Which are the real vested interests ?
Who are the people who whip up commu-
nalism, who whip up linguistic chauvinism and
all this kind of things and when the poor
people have no means and they cannot get their
things, they become desperate. This
desperation is growing. Thi" desperation is
growing and is something like the condition of
1 780, in Frames when people just broke
out and what happened? That situation is
coming. It you want to stop it, you cannot
stop il in the manner in which the Mover of
the Resolution and some of those who
supported him  proposed by  bringing in the
bulldozers. You will gel itsooner then. If
do not want it, better solve the basic
problems. Shri Tyagi said bureaucracy is
better than the elected representatives. If that
is so, why have the Parliament? The
bureaucracy was  then-in the British days.
(Intmaptkns).
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SHRI MAHAVIR TYAGTI: Il was made by
the B rilish and therefore I could understand
yt ir criticism but this bureaucracy is our b
treaucracy...

SHRI S. C. SARDESALI: In fact I do not
want t i hand over my country to the
bureaucras as"modern democrats.".

SHRI MAHAVIR TYAGI: Politicians are
mor< unreliable.

SHRI S.(.SARDESAI: There is. ..

SHRI MAHAVIR TYAGI: What is the
meaning of bi reaucracy, I cannot understand.
They are patriots enrolled and trained after
election.

{Interruptions)

SHRI S. G. SARDESALI: Just one point"
The Resoluti m does not mention the Soviet
Unio ,i, so why do you drag it into the discu
sion ?

One point more and that is for the Treasury
Ber :hos. It is ia very important thing. I wis i
the Leader of the House was present 1 ere. In
Bombay this most undesirable \ olent
organisation, the Shiv Sena, is then The State
Congress Committee passes i resolution that
this fascist organisation must be put down.
Within a week the reader of the House goes to
Bombay, inv les the Shiv Sena to join the
Congress and hey troop into the Congress. If
this is the way you are going to fight the Shiv
Sen», you are surely not going to have law
and order and that is why I said that he
methods of the Ruling Party are a so
responsible for this kind of thing- Thfe must
be changed but I would appeal to my friends
on this side who are so very keen to maintain
law and order that v/ithout the basic economic
justice, you ;tre not going to have law and
order. You a e going to have more violence
and nobody i i. the world can stop it.

dfe war warg @ (weq g3
IqaATeRd 1, A qEAA WL Avg ard
ot wEr T T AT A, IwE qa9-
w1, AETAT F AT FTT g0 Ah 0%
fren 1 s G & 5 owp afvez &0
wq &, @i Afm smaear A T @
& 3% 7% v & anfaer &€ g, afen 7
Al Tq § aggEdr 41 AA5 A g2

gz i W, AT AL
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SHRI MAHAVIR TYAGI: The wording is:

"In the maintenance of law and order in
several regions of the country, paiticulariy
in the territories under President's rule .."

dfeq wart gz faardt A od 3
w71 a1 fx ot s w@im e Az @, oA
A agna 74 g | 9= 7 77 97 fa=re g
g a1 9121 1T TEI AT AZATE 1AM
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& T aga A A F A1 IAH 8 AT G-
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Zqd 3z zaEr & & g a7 aiw-
zifgs &7 g% 4, agf 9¢ @9 a@iw-
gifagar § e gfee o T A
wdl & 1 Tt feafrat arf § wzt 9A
HAYI HEGHT ) qJGRAT @ AT FA
|1iZq o, agi @7 3 doaqa a1 qgwd
F TE FT A1 § T STAaT FI IHEAT
g fe s & oo g, w0 ad qu vas
AT IA | AL HAFF T F1A@F A19A
FEW E I M ™ aw a1 fealaar
Al T i) g 9T AH A quar g
fF zad A g aFwn § g ag o
A=A g e A fag @y wwm oS
Tqar | 4z % fq o sfa *wifa s 99
WY AT G | HEE gua afgErad
g, &1 #a1 {@ter qFT orar @

ot wgwERT aary ¢ A faardr o, s
T F AT 21 TY FIH TG AT T {TEL
%1 YAET FA ¥ A9 |

qo WAt swiy faardy : 2faq 9 Wt
99 F F, A19 o #99 WE | 7 Al ag
W@IE a178, A I AT § A F 94
AT TITAT | W AT IF T H OTE AN
srfr®rd war 2, A F1 FF097 Frgar
@ s faarzar <& |rgar o | and gy
g @l I @ur FT 9w ATE
gr39 # fzarz & smar 1 gwie agt W
AW H A WA HAT KT ATA FAT AL
OF AAME 41 TF TEF A7 AR IFA
At 1 f& gw G dada gae
# qE GO AT ATIFT e G0 e
qrfzaqi # 391 Fara & (6§ a7 mifei
¥ 8 3aq 21 3z gra w7, aFr 21
A1z faw o7 377 @iz | 77 enre f5am
qAT F azeqi a1 feafq § awar g 1 fo
ATAT F1ZT AT FAT FLaT § 19 |
A F A @2 3 g ag e a femn ad
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g1 ard wedlfa & ag wEr 9q @
& o @@ A § arwl g3 iF ag
Az AqAT ¢ AW W, o Ifwa F faTE
8 Far #7 wiwwze aw, ¥ fawmgrd 3
F8 @ @1 2 5 afaw 71 qufvza= as,
w7 & fged & g1a & a7 9w 98 faad
g 7@ @17 & faq fw ug sama e, se8
fazrzd adf | ® A ag a9 @R
IATATT | AT T 2 ST ow e
T3t a7, w7 w7 faar 97 w7 F gea
et F1 e w1 f@ar o @ a8 aw
39 wfFadi 1 A9ET qTAFT FEAT TIAT
S ATEw & wrq ag #e & avw aagq
A F adl fagm 0 s e § oag wiEw
gon o wfq e 1 ger @ &, aw
T gas sfamifa &1 o 580 9
A1 IaF fadia W &3q FaF 99 qq@ A7
A% /a1 o8 AW F1 W= 39, UA
qedl #) qgZ &L A1 Wi FET 8 |
TaFT OF SIa ag g fF o Tea &
qIe g, W IHA AGIAT FII, FAw) qE@T
FT QA F46T, d1 a8 G F0 F27d |
7(7 qERT & A4 AAT-HT TTET TG{T
Far ar wH| #1 feala @ div aer gaar
AT FHIT F AT qAT FIS SO
A FTTwFGT A0 T A7 aF fFme

1 3T @ O£ )

star fa e e ot aifear st 7 st
Fr o zaw wfea & Alasar ow ad
qaTH HWw g | AfFErT ®7 8 are ¥
A AT B AT TH T TN GFC g7 FAAT
FET AT TAAT ATER AIAT ERMD 1 €
qug AFT IO AA AAT AT F

SHRI MONORANJAN ROY (West
Bengal): Mr. Vice-Chairman, Sir, the hon. the
Mover of the Resolution at the outset,
expressed his thanks to General Suharto of
Indonesia who, according to him, saved
Indonesia from the late Sockarno. I do not
think it has any bearing on the present Resolu-
tion, but still I cannot but mention here that
the people of Indonesia did not support
General Suharto, although the
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General had killed as many as five hundred
thousand of the population of Indonesia to
come to power and to remain in power with
the help of American imperialism.
Indonesia has not been  saved from
Soekarno's hands. Indonesia has been
handed over by General Suharto to the
American imperialists as a gift and he has
formed a government as in South Vietnam or
South Korea, stooges of American im-
perialism. Anyway, I do not like to dilate on
that point. This is a discussion on the question
of law and order. Let us first understand the
question, because law and order divorced
from the present socio-economic conditions
of our country is law and order only to save

and  safeguard and defend the vested
interests, monopolists, landlords and the
imperialist  interests in  the country.

That is why the law and order situation
has deteriorated at present in the country.
Otherwise, why is it, though in every
State there has been a ceiling on land, it has
remained on paper only ? In no State, during
the last twenty-two years of Congress regime,
was land distributed to the peasant. I mean
the surplus land and waste land. The
landlords so long have been keeping these
lands illegally in their hands depriving the
peasants of land, with the connivance of
the Government. At that time, is it
unknown to any of the Members of this
House as to how many peasants have been
brutally = murdered, whoever raised their
heads against the injustice of the landlords ?
Even in 1968 who does not know that as
many as 45 landless labourers of Tamil
Nadu were burnt to death by the landlords?
But law and order is perfect so long as
peasants are killed by the landlords either by
shooting or by stabbing or by  employing
goondas or by employing the police. Then
the law and order remains intact.  But that
law and order goes to dogs, breach of law and
order, deterioration of law and order comes
when the peasants go to take the land which
the landlords have been illegally enjoying so
long. When the peasants are on the legal side
and when they have lawfully taken the land
from the hands of the landlords who had been
enjoying that illegally, the landlords do not
like it and they want the continuation of the
same old situation when the monied
landlords and vested interests could kill
with  impunity hundreds of peasants any-
where in the land, when peasants could be
treated like slaves.

Mr. Vice-Chairman, we have heard about
'gheraos’. What is there ? I did not hear any
of the speakers on that side
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raising his voice when hundreds and thousands
of workers are deprived of their wages after
they have worked for months and months. No
one came to their aid. I myself as a trade union
worker know that we went to the Payment of
Wages court and it took six years only for
hearing the case about the payment of wages
that was due to the workers. But nothing came
out of it, because the vested interest, the
employer, goes and prefers an appeal. Six years
it took in the Payment of Wages court to get
back the money which was due to the workers."
Still they did not get it because the employers
went to the High Court. That is the condition
with regard to the tribunal also. What can the
workers do ? Their provident fund dues
deducted from their wages have not been
deposited with the Provident Fund Account. The
contributions of the workers have not been de-
posited by the employers to the ESI. As a result
the workers who become il! do not get medicine
because their names have been struck off not
due to their non-contribution as their contri-
butions have been deducted from their wages,
but they were not deposited by the employers.
What can the workers do? The law does not
provide for any action against those defaulting
employers. There is no law like that. They are
fined Rs. 300 and again they default. I would
say this is defalcation of crores and crores of
rupees. The Labour Minister here knows very
well that Rs. 8 crores are in the hands of the
employers. They have not deposited that with
the ESI. More than that, money has not been
deposited with the Provident Fund Account. The
workers are dying without any provident fund.
After they have been dismissed or retrenched if
those workers go to the employer and say, "You
are in a palatial building, give us that provident
fund amount which you have deducted from our
wages", and if they call it a'gherao’, I will say,
and I speak with all responsibility, that I will
certainly support that 'gherao' because the
workers have got no other way out.

SHRI MAHAVIR TYAGI:
they be imprisoned ?

Cannot

SHRI MONORANJAN ROY: You had
been in the Government. You know it very
well. There is no Act. There is no law to put

that employer ia  prison. We want that. The
Act should be 5 p. M. modified like that.
But  this Government will not do that.
However very good a speech our
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friend, Mr. Djparia, may make, the
Government wiH never do that to see that the
employer is imprisoned for his offence. It is a
criminal offence, defalcating the money of the
poor workers without coming to any sort of
arrangement and parading the papers in their
hands and saying that tl e workers are
gheraoing them. From West Bengal, all the in-
dustries are goi ig away. One fine morning we
will see t iat the plantation also is gone to
Bombr y. Yes, all industries are going away t<
> Bombay and plantation also will go to
Bombay.

THE VIC! -CHAIRMAN (SHRI
AKBAR ALI ] 1HAN): Are you finishing or
would you lil e to continue ?

SHRI MONORANJAN ROY : This is> all
propaganda ...

THE VI( E-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Roy, would you take more
rime ?

SHRI MON 3RANJAN ROY : Yes.

THE VICI-CHAIRMAN (SHRI
AKBAR ALI KHAN): It is five, wc have got
a statemen . This debate will be continued on
the n set day.

SHRI MO>ORANJAN ROY: I shall not be
here n:xt month. Give me a few minutes.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN):Tf you want five minutes, [ ca
igive you.

SHRI
minutes.

MONORANJAN ROY: Ten

THE VICECHAIRMAN '(SHRI AKBAR
ALI KHAN) : You speak on the next day.

SHRI MOSTORANJAN ROY: All right.
On the next day [ will come.

STATEMENT BY MINISTER RE
ESTABLISH ENT OF THE COTTON
CORPORA TION OF INDIA

THE DEP1 TY MINISTER IN THE
MINISTRY )F FOREIGN TRADE
(CHOWDHARY RAM SEWAK): Mr. Vice-
Chairma \, Sir, in its report on the cotton prici
policy for the- 1969-70 season, the
Agricultural Prices Commission
recommended inter alia, the setting up
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of an agency in the Public Sector for the
purchase, sale and equitable distribution of
domestic cotton and also to serve as a vehicle
for the canalisation of import of cotton.
Government appreciated the recommendation
of the Commission but, since the cotton season
was then about to commence, it was decided to
make every effort to evolve a new frame-work
ready for introduction in the cotton season
1970-71.

Accordingly, a new frame-work has been
evolved and it has been decided to establish
the Cotton Corporation of India as a Public
Sector Agency. The Corporation will take over
the entire import trade in cotton from a date
which will be notified shortly. From that date,
the practice of issuing import licences to user
mills will be discontinued. Instead, import
licences will be issued to the Cotton Cor-
poration, with an endorsement in favour of the
user mills for which the imported stock is
intended. The Corporation will consult the user
mills in regard to their requirements and
conclude contracts in consultation with them.
In effecting purchases and concluding
contracts, the Corporation will draw upon the
experience of those who have been engaged in
this trade in the past. In order to be able to
provide such services, the Corporation will
enrol the private indenting houses as its
Associates and will work out with them the
terms and conditions on which their services
will be utilised. The Corporation will gradually
develop its technical competence so that its
dependence on Associates is reduced over a
period of time.

Mr. Chairman, Si r, in the field of domestic
trade, the Corporation will make a beginning
with undertaking purchases for certain specific
objective®. The growers of cotton will be
assured of an agency which will give them the
necessary price support. The more enterprising
cultivator growing the new varieties will have
an agency to buy the extra long staple cotton at
fair prices. In the process, we will also be
setting up an agency with the necessary ex-
pertise for procuring the cotton for the mills
under the purview of the National Textile
Corporation. The Corporation would also be
prepared to assist private sector mills in their
programme of cotton purchases. I am sure the
House will welcome this yet another positive
step in the pursuance of the policy of our
Government to give the necessary stability and
support in regard to one of our vital
agricultural commodities.



